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Applicants impugn action of respondents in
relaxing the standards required for being sent on
J»T'O training and seek 2 direction to respond®ents to
consider sending them for training along with other

candida tesi,

g4
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2 Heard both sidedd
. o ,
3 A8s per JTO RRs,1990 posts of JT0 are to be

filled in accordance with prescribed quota which is

i)50% by direct recruritnenﬁﬁﬂ |

ii) 35% by Dep ttiScreening ‘Exam"‘ﬁ‘

i1ii)15% by deparﬁnenta_l competi tive exam’
4 In 1993, 292 vacancies-and in 1994, 254
vacancies 1”.—'93 546 vacancies in allL;"': fell to D.R%
quotai The DTRY examy for these S46vacancies uas
held on 13/1437796s Since only 55 candidates sscured
the minimum percentage marksy the competent authority

decided to relax the samay but according to respondents

- esven .after relaxationy only 313 candidates d:xi:ld

qualify%

5, Similarly in 1993, 88 vacancies and in 1994

76 vacancies, ived 164 vacancies fell in 15% in
Departmental Competitive Examyl q-uota < The Deparmental
Comp'sd Exam%i for filling up these 164 vacancies was

Held on 10/11’«'.2?396 in which none could qualify as per
prescribed minimum percentage’y Acoordiﬁgly responden ts
relaxed the minimum prescribed percentage in their

case al so‘f*i

6 Similarly in 1993; 204 vacancies and in 1994;178
vacancies iTe%] 32 vacancies in all fell in 35%
Bepartmental Screening Exam quota, Applicants belong

to the cateqoryy who wers eligible under this quotag
Qualifying test was held for filling these 32 vacancies
on 297595 Against these 382 vacanciesy 407 candidates

quali fiedil 1
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7 Applicénts can have a legitimate grievang
only if respondents relaxed the prescribed standards
in the 35% DeptaliiScreening Examd Quota to which
applican£8 belong, by giving the benefit to others
in that quo ta, to- appllcantS' oun exclusionil That
however is not appllcants' case. Applicants cannot
haQe any. legi timate grievance if respondents relaxed
the prescribed standar'ds"‘? which they are empowered to
do under rules{';:' in respect of classes or groups
falling within S0% D.R. Guota or the 15% Dep tal JExam
quota with a view to seeing that vacancies in the
aforesaid tyo quotas were filled up to the extent

po ssiblef

84l Hence the OA warrants no interferencesl
g4 " During heaming Shri Ganguwani averred that

certain categories who were not eligible to appear

in the 35¢ DeptaliiScreening Exam’yl quotay had been
allowed to appeary and thus the nunber of vacancies
ayailable to the category to which applicant belongs
had been reduced illegally? but applicants have not
sought any specific relisf ih respect of such categories
who. according to them were illegally allowed to zppear
in the 35% DeptaliScreening Exam7 “quo tayl in the

relief MOF the OA*

103 The OA is therefore dismissedd No costsd
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